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< ki Supplementary Affidavit on behalf of

< Jharkhand State Pollution Control Board in
\7> compliance of the order dated 08.08.2024 &
- 27.11.2024.
ac
I, Manoj Kumar Gupta, son of Late Narayan Lal Gupta
!‘3 presently posted as Officer on Special Duty

lli (OSD) , legal section, Jharkhand State Pollution Control

Board, Ranchi and am duly authorized to swear this

§ g affidavit and do here by solemnly state and affirm as

follows: -

Markiend

1.That, at present, I am working and posted as O0SD

(legal secti?{), Jharkhand State Pollution Control
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Board, Ranchi and as such, I am well acquainted with

all the facts and circumstances of this case.

That, I have gone through the order dated
27/11/2024 passed by the Hon’ble National Green
Tribunal, Eastern Zone Bench, Kolkata and have

understood the contents therein.

That, I have been authorized to swear this
affidavit by the Competent Authority. Further, it
is stated that I have gone through the relevant

files and records in the present case.

That it is humbly stated and submitted that the
Hon’ble Tribunal vide Order dated 08.08.2024 and
27.11.2024 was pleased to direct the Jharkhand
State Pollution Control Board to compute
environmental compensation and file its affidavit.
That it is humbly stated and submitted that
District Mining Officer, Bokaro vide letter no 239
dated 22/02/2025 provided the information regarding
the details of the accused persons involved  in
illegal sand mining, storage and transportation of

sand enclosing therein a report of Officer-in charge
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of Mahuatand Police Station contained in memo no.
73/2025 dated 14/02/2025.

That, it is humbly stated and submitted that the
Environmental Compensation was earlier calculated
against the accused named in the FIR as mentioned in
the report of the Officer—in—charge, in accordance
with the methodology (Approach-2) adopted in
paragraph 12 of the Order dated 26/02/2021 passed in
O.A No.360 of 2015 with other 0.As by Hon’ble NGT,
Principal Bench, New Delhi. The calculation is being

reproduced below in brief as follows: -

Environment Compensation Calculation: (Approach 2)

NPV=PV-D

where PV = Present value of foregone Ecological Values
(@ 5% discount rate and over 5 years)

D = Market value of illegally mined material
(Considering market value of illegal mined sand D=Rs.4000/per Tractor)
Annual value of forgone ecological values per Tractor= D*RF

where RF is the Risk Factor (RF=1 in case of severe Risk Level)

D*RF = Rs. 4000.00 x 1= Rs. 4000

PV =3’ (4000)/(1 + 0.05)t

=4000/¢1 + 0.05)* +4000 /(1 + n.0%)% +4000 /(1 + 0.05)* + 4000 /(1 +0.05)% +4000 /(1 + 0.05)°
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Total compensation:

NPV =PV -D=17320-4000 = Rs.13320 per tractor (Tractor Capacity 100cuft)

7.That it is humbly stated and submitted that
accordingly the amount of environmental compensation
(EC) calculated against accused pPersons named in
FIRs for which calculation chart was earlier
submitted by Shri Ashok Kumar Yadav, OSD of JSPCB.

8. That it is further stated and submitted that
District Mining Officer has also provided another
lisg containing the names of 24 Tractor
owners/drivers with details of the vehicle
involved in the transportation of illegally mined
out sand against whom fines have been realized in
terms of Mines g Mineral Rules. Computation of
environmental compensation against the said.
tractor owners/driver was done by Sri Ashok Kumar
Yadav, 0.S.D of the Board. The amount of EC as
calculated now amounts to Rs. 3,19,680/- (Three

lakhs nineteen thousand six hundred eighty Rupees
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Photocopy of calculation chart
showing environmental compensation
is annexed and marked Annexure-A

9. That it is humbly stated and submitted that it is

" ) prayed that necessary action for imposition and

;l recovery of environmental compensation from the
;; accused persons/violators named aforesaid in
5 §. accordahce with law and principle of natural
”g: justice is being initiated and is under process.
:‘5: 10. That, the instant Affidavit is filed bonafide and

in the interest of justice.

11. That the statements made in forgoing paragraphs
are true to my knowledge and the annexure is true
copy of its original.

Mons Kumon G fs
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¥ Verified at Ranchi on this the day of ... May, 2025 that

‘the averments g facts stated herein above are true and

correct to my knowledge and belief and nothing material

DEPONENT M

has been concealed therefrom.
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